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S. N VARIAVA, J.

This Appeal is against an Order of the National Consumer
Di sputes Redressal Commi-ssion-dated 27th August 2002.

We have heard the parties.

In our view, there is no infirmty in the reasoning of the Nati onal
Commi ssion in directing that the alternate plot be given at the sane
price at which original plot was allotted. ‘However, we are unable to
sustain the further direction that interest be paid by Appellants at the
rate of 18% per annum As the Respondent/allottee is already
benefited by getting an alternate plot at the old rate, there is no |oss
or damage being suffered by himwhich would automatically require
such conpensation. |In such cases, conpensation for nental
agony/ harassnent by awarding interest at the rate of 9% w || be
sufficient. O course, if an allottee proves that he has suffered a | oss
or damage e.g. having to stay in rental prem ses and pay rent, then
such | oss/ damage can be awar ded.

In this case, there is no finding of any | oss/danmage. W
therefore nmodify the Order of the (National Conmi ssion by awarding
interest at the rate of 9% per annum

Wth this nodification, the Appeal stands di sposed off with no
order as to costs.




